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original Application No, 1931 of 1993

Allahabad this the__QJlst day of _August 1997

Hon'ble Dr. R.K, Saxena, Member ( J
on'b ) i ber

Ved Prakash singh aged 42 years s/o sri Sripal singh

“ R/o 15/5/ strachey Road, Clvil Lines, Allahabad, presently
working as Asstt, Accounts Officer in the office of the
Accountant General ( ARE)-I, U.P., Allahabad.
Applicant
By Advoeate gri A,K, 9inha
rsus
1. Union of India through the secretary, Ministry
of Finance Department of Expenditure, New Delhi,
2. Comptroller and Auditor General of India, 1O,
Bahadur shah Zafar Marg, New Delhi,
P 3. Principal Accountant General{A8E) - I, U.P.,

Allahabad.
' Respondents

By Advocate Sri N,B, gingh

OBDER( Oral )

B on'ble Dr, R, K, Saxen udicial Membe
The applicant- Ved Prakash singh had approached

the Tribunal with the prayer that the para 2 of the officeg
memorandum dated 04,10.1988, 22.3.1990, 11.2.1991, 10.5.1991
and 13.1.1993 rejecting the representations of the appli-
cant be quashed, Tne further relief claimed was that the
direction be given to the respondents to restore the pay

of the applicam«'- at’ Rse 1650 + Rs.30 on 01011019870

2 24 The respondents have contested the case by
filing the counter-reply. Rejoinder could not be filed.

ocoonooPQoZ/"




.e
L13
N
(1]

The matter was pending for completion of pleadings,

In the meantime, the applicant moved misc.application

no, 2505/97 with the prayer that the applicant be permitted
to withdraw the case because the relief claimed, nas

been allowed to him,

3. sri A.K. Singh counsel for the applicant and

sri N,B. singh, counsel for the respondents, are present,
Sri A.K. sinha makes a statement at bar that thés appli-
cation was moved by him ana he had been further instructed
by the applicant to withdraw the case(0O.A.) because the
relief which was claimed’was already granted to the
‘applicant and, thus, the O.A. has become infructuous.

In view of this fact, the O.A. is allowed to be withe

drawn and dismissed as withdrawn,.
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